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Ehort dtle exiend
and comwence-

MADHYA PRADESH ADHINIYAM
No, 23 or 1963
THE MADHYA FRADESH MADHYAMIK SHIKSHA ADHINIVAM, 1968 **

[Received the assemt of the Govemor on the 29th September 1965, assent first pub-
lished im the Madhya Pradesh Gazente, Extraordinary on the 30th September, 1965.)

An Aet to provide for the establishment of a Board to regulate Secondary
Education im Madhya Pradesh and other matters ancillary thereto,

Be it enacted by the Madhya Pradesh Legislature in the Sixmenth Year of the

Republic of India as follows : —

CHAPTER |—PRELIMINARY

1. (1) This Act may be called the Madhya Pradesh Madhyamik Shiksha
Adhiniyam, 1965. .

(2) It extends to the whole of Madhya Pradesh.

3[(3) This section shall come into force atonce and sections 2 to 32 shall come
into ferce on such date as the State Govemnment may, by * notification,
appoint]. :

2. In this Act, undess there is anything repugnant in the subject or context,—

{2} *Board" means the Board of Sccondary Education established under
section 3,

{b) "Bye-law” means a bye-law made under this Act;

*{"(c) "Chairman" means the Chairman of the Board appointed under
Secton 5]

"(d) "Exeeutive Committee" means the Exﬁuﬁw Committee constituted
under Section 19.]

*|"(e) 'Other Backward Classes’ moans the Other Backward Classes of citizens &s
mwmmmmuv&NMMF.WJ-
84, dated the 26th Decergper, 1984.";]

bl T

1. For Sistement of cbjeow snd reasons sos Bill No. 68 of 1968 published i ihe “Madhya Pradesh Gsaoue” Extmosdaary, deted
1 11k Sepumenibes, 1963 (Hindk) pages 328830 3303 and the “Madirys Pracesh Gessee” Bxtreordinary deted | |l Supacmber,
1965 (Bnghish) Paged T304 1o 3320, '

1 For proceedings in Assprobly 168 Madhys Pradesh Yidhan Sabshe Proceedings deted 17-9-1965.

%, Substiued by vection 2 of Madines Pradesh Acy (Mo 3 of 1966}

4 Section 210 32 have been brought imo force on the 10 day of Noverber 1965 by Edecation Dapartment Natification No.
12088-XX-3-63, dated the With Movember, 1968 1

5. Substivumd by Secuse 1 (T) and @) of Madhys Pradesh Acs (Mo, 31 of 1994),

6
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(N “Institution” weans an institution imparring Secomiary Education or an in-
stitation not admuied o the privileges of any Univessity established by
law and imparting training to the teachers for a certificate or a diploma
course as the case may be, and includes a part of an instivution;

‘(@) "Local bedies' muwwwmum
mwmmlmwmnmmmm
pal Council ar o Nagar Panchayat constituted undes (e Madhya Pradesh
Municipalities Act, 1961 (No. 37 of 1961), or a4 Gram Panchayat, Janpad
Panchayat or 7ita Panchayat, constitsted under the Madhys Pradesh
Panchayat Ry Adhiniyam, 1993 (No. | of 1994) 35 the case may be™;]

(k) "Managing C.ommritice” means thc managing commitice constituted by the
foundatiou socicty or the goveming body, aﬂ:mmha of a
recognised institution;

(i) " Maddle School Bducation" means such education as the State Govemnment
may, by notification, define from time to time;

(J) "wcognised” with 25 grammatical variations used with reference to schools
means secognised by the Board for the purpose of admission to the
privileges of the Board;

(k) "regulation” means a regulation made by the Board under this Act;

'{(1) "Secondary Education” means the education which follows immediatcly
: the stage of Middle School Education and precedes immediately the
stage of pducation conuolled by the Universities established by Law in

India.";}

"f{m) “Scheduled Caste” means a member of any caste, race or tribe or part of
or group within a caste, race or ribe specified as Scheduled Caste with
respect ta the State of Madhya Pradesh under article 341 of the Consti-
tution of India;

{m) “Scheduled Tribe” means a member of any wibe, tribal community or part
of or growp within a tribe or mibal community specified as such with
mmhﬁmﬁnﬂmﬁmmmm l:u-u
tution of India.)

1. Submismed by Secxinn 2 (i), i) of the Mudivys Pradesh Act, No. 31 of 1994,
1. inssstond bry Smctsca. o of Madkys Hate-% fat Mo 1ol 1579
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(i) twee Principals/Head Masters of Instimutions recognised by the Board of
wham one shall b¢ 4 woman;

(ii) one Principal of Teachers Training Institutions or Training Calleges;

(1ii) six Teachers of Institutions recognised by the Board of whom at least one
shall be 2 woman:

(iv) diree persons representing management including local bodies which run
instiwrion, recognised by the Board;

(v) five members of the Madhya Pradesh Legislative Assembly;

(vi) two perspns representing interest noi represented otherwise -

Provided that out of twenty members nominated under clause (k) ar Jeast two
members cach shall be from Scheduled Casies, Scheduled Tribes and
Other Backward Classes.

(2) the Name of every members shall be nolificd in the Madhya Pradesh
Guzene." |

5. (1) The Chairman shall be such person as may be appoinied by the State Gov-
emment, by motificaton, in dus behalf

{2) The term of office and other conditions of service of the Chairman shal) be
such as may be prescobed by rules

i'JHl'I L - & ] ll
'l|:2} - 8 & ] tl
1{{3] - 3 ® » -]

Y{(4} The serm of office of the nominated members shall be three years from the
date of the notification regarding nomination under sub-secson (2) of Section 4 :

Provided that the torm of members nommated under sub-clause (v) of clause (k)
shill cotermmus with the Legisiarve Assembly.”;|

W » - . ‘

(6) I the State Government considers that the continuance in office of any uomi-
naicd nicmber i8 not i the public mrerest, the Stare Govemment may make 8o order
termini.ing his nomination and thereupon he shall cease to be & member of the Eoard
notwithstanding that the term for which he was nominated has not expired

1. Oemiteed by Socten 4 of the Madiys Prace. . Ac No. 3 of 1994 S
1 Subetituied by Seatson 1 of e Madiys Pradesk Acs No. 31 of 19934 [ &

_
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'"(7) Any nominated member of the Board may resign his office by a letiet od-
m?mmaomummMmumumdmmm

'["(8) In the event of a casual vacancy occuming by reason of death, resignation
or termination of nomination of 8 member or for any other rcason, such vacancy shall
be filled by nominarion, and any person nominawed 1o fill such vacancy shall hold
office for the werm for which it was tenable by the person in whose place he has been
$0 nominated and no longer.";] .

(9) An owtgoing member shall, if otherwise qualified, be eligible for re-clection or
re-nommnanon,

["(10) Where any nominated member absents himself, without prior permission
of the Chairman from three consccutive meetings of the Board, he shall be deemed to

have resigned from his office.”.]
r— Y7, The quorum for & meeting of the Board shall be one-third of the total numbex
of members. |
TRtpar R, 8. The Board shall have the following powers, namely :—
{2) to prescnibe courses of instuction in such branches of Secondary Education
a3 w may think fir;

*((aa) to make regulations for imposing penalties on candidsics using unfair means
in the examinations conducted by the Board;]

(b} 1o conduct examinations based on such courses and take all steps ancillary
thereto,
(:}midmitmﬂ:ﬂmhuﬁmmw‘siiﬁmsmmmybcpmxﬁud.mﬁ-
dates who have pursued the piescribed courses of instruction—
(1) in institutions recogfised by the Board; or
(i) privately;

lll * ® L3 t‘,

{d) to publish the results of its examinations;

1. Sounmaes by Secuon 4 of the Midhys Pradesh Aa, No. 51 of 1994

1, Subntused ty Seoucn § of the Mallyys Pradesh her, No. 11 of 1979

3. Subtiuited by Semmion 6 (3) of the Madnys Pradesh A, No, 11 of 1579

4. Profisos conimed by seotion 4 (i) of te Madbys Pradesh Ac, No 17 of 1979,

™
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(e} to grant diplomas or certificates to persons who have passed the examina-
tons of the Board:

(f) 1o recognise institutions situated in Madhya Pradesh for the purposes of
admitiing them to the privileges of the Board.

'[{ff) to prescribe conditions for recognition of schools or institutions includ-
ing conditions of service of weachers, muuqul.hﬁ:ml,mm
building and other educarional facilities.

[ﬁﬂmw&dnwmﬁﬁm&mhﬂﬁm%%th:ﬂouﬂhuﬁ:—
fied after enguiry thar its privileges are abused by it or that the con-
ditions imposed by the Board for the recognition of such institution
are not comphied with :

Provided that de-recognition shall not ordinarily be made effective in the
midst of an academic session !

Provided funher that if any de-recogmivon is made effective in the midst of
an acadenuc session, the studenis of the school so de~recognised who
would have been adminied in the Board's Examinations shall be
allowed 1o appear privmely. )

(g) to call for reports from the YCommissioner of Public [nstruction)] on the
condition of recognised insrutiion or of institutions applying for
recognition or 1o direct inspection of such instirurions;

(h) to adopt measures to promose physical, moral and social welfare of
residence and discipline;
(1) to organise and provide lecwures, demonstrations, educational exhibitions

and 1o take such other measures a§ arc necessary 10 promote the
standard of secondary education’

(1) w institute and award scholarships, medals and prizes under conditions
that may be prescribed;

(k) to demund and receive such fees as may be prescribed including fees for
registration of teachers and Managing Commitees applying for
regstration as such;

M"() to admit 10 its examination candidates who have pursued correspondence
course conducted by the Board.

|. Insened by Bections 6 fin) of the Madhys Pradesh Act, No, 11 o 1979,
1 Forhe words “Direior Public Tnnruction sobstited by Section £ (1) of i Madbya Pradesh Act, Mo 31 of 1994
1 Subssitined by Secvion 3 () of the Mudhya Pradesh Ao, No. 31 of 1994,

¢
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(m) mﬂvﬁuﬁe&uu&mmumd:mufm nd
syllabi of Middle School Bducaton with a view to secure coordination

'{(mm) (i) to organise conference, seminars, symposiums o promoie the standand
of Secondary Education;

(ii) to organise workshops and training programmes for paper seiters,

{iii) 1o take necessary sieps with regard 1o modemising of school curricu:
lum, strengthening 'of science and mathematics education, work ex-
perience and vocationalisation by making investigation and re-
searches into the latest evaluation processes or other experiments!

() 10 rake all necessary sieps 10 make examinations more valid, rehable,
comprehensive and elaborate;

(v) to arrange for comprehensive evaluapon of students through cumula-
ive records and intemal assessment records. |

(n) to do all other things ancillary o any of the purposes specified above or
for the purpose of camying into effect the provisions of this Act.

:'."""'““' 8-A. A person shall ve disqualified for being nominated or for continuing a5 2
Boos member if he, directly or indirectly, by himself or by his partner :—

(a) has any share or interest in anv poblication’ prescribed as a text book of
study for usc in any institution imparting secondary education, or

{b) has any share or interest in any work done for or on behalf of the Board.

Explanation. —For the purpose of this section, the publication of a text book
shall include its republication.]

rs af Gate 9. (1) The Staie Government shall have the right 1o address the Board with refer-
Rt ence 10 anything conducied or dome by the Board * * * | and to communicate o the
Board its views on any maners with which the Board *[ * * | is concerned.

(2) The Board shall repon 10 the Swate Government such action, if any, as U
proposes 1o take or has taken upon the communication, and shall furnish an explanation
if 1t fails to 1ake action.

1 mnmnwu;:mm.nu,m lend WO
L Substjusted by Madhys Pradesh A No, 1] of 1979, ¥
3 whﬁ'lﬂhtdﬂwmmhﬂdﬂ
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h ___”ﬂwﬁmnmahbthmhh@hhm
- fmished or mpmaemuun made by the Boand, issuc such directions mnmmt

this Act as ir sy think fit, and the Be.rd 1{**]uﬂtm¢ufhl.lhllmnq,dy
with such direcrions. )

(4) Wheu any ewergency in the opinion of the “iaee Gove-mmenl requires that
A immidigte action should be-taken, the State Gevernment may exercise such of the
. powers of the Board '[ * * | under 1tas Act, as it deems necrssary without previous
copsuitarion with the Board *[ * * | and shall Forthwith nform the Board of the action

taken

(5} The Stae Govemment may, by order in writing specifying the reasons thereof,
mpm‘mcmmmnuhnrmmmwmdtrofﬂrﬁm ‘[ * * | and prohibat the
dou:. - an act ordred to be or parpotting 10 be ordered to be one hy the Board '{* * |
lflhc.‘-ir:t::ﬂommmumiiﬂfthnnﬁtiw that such resohyrion, order or act is in excess
of the powers conferved by or under thix Act upon the
Bmdilill

w # W . «

‘rf::ﬂ“"::*:' " 0. A Board Fund shall b= formed for the Board. and ali s :ms received by or on
behalf of the Board under thiv Aot or otherwise shall be piaced 10 the credit thereof.

:i:"'j"_l":r All nongys at the crewit of the Board Finds shall be kept in the Govemment
' esd ¥

. Boars b 2o, rmwymar;yﬂmkuﬂmﬂmﬂwwﬁhmm of 'he Govesnmene deter-
ming ;

Pravideo hat nothing 1n thas seeron shall be deemed k- preclude the Board from
myesung such moneys as are ot required for immediate <xy nditure in any of the
Governmen! securities,

;:_l: » -}w‘: of 12 Subpe g the proviswes of this Agt, the Board Fund - nanhcapplu:lbhﬂﬂh
o to the paymen: uf&:marg:sarduprwm.am:rmlmmwtﬁd
in I:hrb Act ai Lo any other pripes | o which by or under this Act powers ars con-

ferred of duticr .mposed upon the Board  * * ),

Bug... 13. (1) Th» Board shall peepare -~ such manner as may he peescribed by regula-
¢ oons the budge: for the ensuing financial year and forwad ot ne Swie
' fmruwmmummmmmmmfmﬁyﬁhwwmmmw
year e Mt ummmmmmmmnmunmm
and siall comrwaiacae the sans 1o the Board by the 3L day o” Mach preceding such
finsnc: f yea - i the Board shail give « [eci to such orders.

o-,vided . at if no sanction s commanicated v the Boo 1 by the 3lst day of
Marck 60 o above, the bodger shall be desmed to heve hevn sanctioned by the
State . owvern, u without any - odifice fone-

- = . -~

lmnumeﬁdmwFumﬁh. oo Tl of 1994
= Omined by Seciios. ~ of the Madhyvs Pragod Acs, = 07 of 1994,

20
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(2) The Board may, if it considers it neccssary sa to do, prepare 2 §
budget during any financial year for such year and submil it to the State Govemment
for its sanction not later than the thirty first day of October in the said financial
The State Government may pass such orders with reference thereto as it thinks fit
shall communicate the same (o the Board by the 30th day of November of the
financial year and the Board shall give effect 10 such orders :

|

Proyided that if no sanction is communicated to the Board by the 30th November,
the supplementary budget shail be deemed to have been sanctioned by the State Gov-
ermment without any modificarion.

14, The accounts of the Board '[* * | shall be audited snnually by such agency as
may be specified by the State Government and a copy of the audited accounts and
balance sheet shall be submined by the Board to the State Government by such date
¢cach year as the State Government may, by rules, specify.

15. (1) It shall be the duty of the Chairman 10 see that this Act and the regulations
are faithfully observed and he shall have all powers necessary for this purpose.

(2} The Chuirman may. whencver he thinks fit, call a meeting afier giving a
natice of not less than twentyone clear days snd shall be bound 1o do so. within four-
teen days of the receipt of a writen requisition signed by act less than *[fifteen mem-
bers] of the Board and siating therein the business to be brought hefore the meeting.

(3} In any emergency, arising out of the business of the Board which, m the
opinion of the Chairman requires thar immediate sction should be taken, the Chairman
shall ke such action as he deems necessary, and shall thereafter report his action 10
the Board at its next meeting.

{4) The Cheirman shall exercisc such other powers ns may be vested in him by
regulalions

}(5) The Chairman may deiegar such powess and entrust such duties 4s are con-
ferred or imposed on him by or under this Act 10 the Secretary by an order in writing
specifying the powers delegared |

16, (1) The Stare Govemnment may in consafiation with the Chairman appoint any
pesson 10 be a Vice-Chairman of the Board.

(2) The term of the office and other conditions of service of the Vice-Chairman
shallbe such as may be prescribed by rules.

(3) The Vice-Chawman shall assist the Chairman in 211 matters adminisirative ot
academic and shall exercise such powers and perform such functions of the Chairman
as may be delegated or entrusted 10 him by the Chairman,

——

1. Dmitizd by Secuon B of the Madiys Pradesh Aet, No. 31 of 1993
4 Porthe womds Tweny members" sobstisaed by Sectioe® (i) of the Madbys Pradesk Aci.Na. 11 of the 197y
3 Traened by Secuon ¥ (i) of the Medhys Padesh AL 13 @ 1979
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17. (1) There stall be & Sccretary wnd such number of Deputy Secretaries to the
Board as the State Governmen: may Copsidcr necessary.

(2) Appoinument of the Secretary and. the Deputy Sccretaries shall rest with the
State Govemnment.

'1(3) The Board may, subject to the provisions of 'sub-section (5), appoim: such
officers including Assistant Secretarics and servants as it considers necessary for the
efficient performance of its functions. ]

(4) The quahfications, the condition: of appointment and service and the scales of
pay of officers and servanss of the Board shall—-

(a) a8 respecis the Scctetary, and the Depury Sccretaries be such as may be
u.pﬁaﬁu‘hymhsm:wm?fmﬂomm.uﬂ

(b} as respecty Axsiscamt Secictaries, other Hfficers and servants as may be de-
wrmiined by regulations made under this Act:

"(3) iTw Board Mumm:innpmuvcwnhﬂ:epnwwfnfﬂnm
Guvernment”, | '

18. 1) The Secretary shall be the principal administrative officer and shall, sub-

pnm:bummﬂdﬂmf'hmm.pnfwmm&tnuuurbemudmhimhy
the Board.

(zlmwsmuwmmmmmmwm
the purposes for which they are granted or altlotied.

(3) The Secretary shall be respoasbile for keeping the mnuies of the Board.

{4) The Secrerary shall be entirled o be present and to speak at any meeting of
the Board and the Executive Commitiee bus shall not be entitled 1o vote thereat.

(5} The Secretary shall exercise such vuier powers as may be lzid down in
regulations. .
"19. (1) There shall be constiited an Executive Committee consisting of the
membets of the Board as follows :—
(#} Thr Chairma;
(b) The Commissicac:, Public Insuuction:
(c) "ue Commussicr - Yribal Development.

-mummm;umﬂw

l“hhﬂ‘-lﬂmdhuﬂﬂmﬂnhllﬂ l-m
1. Sobaiweed by Section 9 of the Mudiya Pradesh Ao, No. 31 of 1994
1. Substinasd by Section |0 of the Madhys Pradesh Act, No. 31 of 1994

24
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(e} Member representing School Education Deparement.

() Five members 10 be nominated by the Board from amongst the members
nominated under sub clauses (i) to (vi) of clause (k) of sub-section (1)
of Section 4 whom two shall be from amongst members nominated
under clause (v).

() The Chairman and Secretary of the Board shall act as Chairman and Secretary
of the Executive Committee,

(3) The Exerutive Committee shall meet at least once in three months :
Provided that the Chairman may call the meeting at any time if he deems nocessary.

(4) Five members shall form the quorum for the meeting of the Executive
Commiree.

(5) Subject to the general control, direction and superintendence of the Board, the
Exacutive Commince shall be competent 1o deal with any matter within the competence
of the Board.".]

CHAPTER II1—DIVISIONAL BOARD

» . - . ‘
2L : * . = *l
22, ' [ . L 'l
B - * - ’

1. Oundmed by Bection 1] of the Madbis Pradesh A, Mo, 35 of 1994

2 Imsaned by Session 11 of tha Mudvys Pradesh Ao, Mo. 1] of 1979,
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CHAPTER IV—MISCELLANEOUS

Consiation of '[24. (1) The Board may from amongst its members and officers

Commifie®ic.  persons constituie such commiltees as may be prescribed by Regulation, to
advise the Board and the Execitive Committee in discharge of their functions
particalar may constitute the following committees —

5
g
21

(1) Curriculam Commiree;

(2) Commitees of Courses;

(3) Examination Committee;

(4) Finance Commitiee;

(5) Recognition Commiuee.”: ’

'1"(2) Every such commimtee shall consist of such members of the Board and of
such other persons as may be prescribed by the regulations "]

'&R_ﬂ & - a - M ]

{4) Members of such Comminees °[ * * * *] shall hold office during such time as
the Bourd which appointed them specifies from time to (une ;

Provided thar if the werm of the Board appomting such Committees exptres befare
the term so specified the Comminees shail hold office till new Committees are ap-
pointed by the Successor Board

-|.H5] - [ - - & I

.ﬂ..,;.':'"':} 25. All maners relatmg 1o the exercise by the Board of powers conferred upon it
Boardiotwmmi. | DY Uiis Act which hy-v, by regulations becn delegated by the Board % * * | 10 any
Lo, wht ‘["ICunmn:ecwmnuwduudcrsmmnznhnﬂmdmfmndmmnCanm

and 1he Board befor: exercising any such nowers shall receive and consider the repon

7 of th. Committee with respect ta the marter in questivn
Frovided that witere in ine opinion of the Boar! immediate action is necessary

with ruspect to any suh mistrer. it may proceed o dea! wirh it without the report of the
{ Ginin “flee in respegt “hereof srud pass such orders thereon as it considers necessary.

— e i ———
=L - —— —— . — ——— " -
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26. Subject 1o the provisions of this Act or any rules, regulations or byslaws made
thereunder, no act or proceeding of the Board, '[ * *] the Executive Commitses or of a
Commitiee constituted under section 24 shall be invalid mesely by reason of the existence
of 2 vacancy amongst the members of the Board; '[ * *] or such Comminee.

11, {ummmm e mhmhfurmyh'u:ﬂnrm
of the purposes of this Act. :

mmnhmmmu}muwmunmﬂnw
Assembly.

28. ¥(1) The Board may make regulatiens not inconsistent with the provisions of
this Act or the rules made thereunder for the purpose of canrying into éffect the provisions
of this Act.]

(2) In paricular and without prejudice to the generality of the foregoing powes,
the Board may make regulations providing for all or any of the following matiers,
namely—

l[(.} - L . - & ]

(b) the constimtion, powers and duties of Committees constituted under
section 24;

H{bb) the impaosition of penakty on candidawes unsing unfair means or interfer-
ing the the examination conducted by the Board;]

(c) The award of diplomas or centificates;

“I{d) the conditions of recognition of institutions for purposes of admission to
the privileges of the Board, the qualification and condition of service of
teachers and framing of & School Code 10 ensuré a minimum standard
of efficient and unifrom management of such institutions;]

(¢) the courses of study to be laid down for all dipiomas or certificates;

(f) the conditions under which candidates shall be admitted 1o the examinations
of the Board and shall be eligible for diplomas or cenificates.;

(g) the fees for admission to the examination of the Board;
(h) the conduct of examinations;

(i) the appointment of examiners and their duties and powers in relation to the
Board's Examinations;

L. Ormimed by Seczion 14, 19, 16, of the Madhys Pradesh Act, Na. 31 of 1994,
2. Substitutes by Section 13 (a) of the Madhys Pradesh Act, No. I of 1979,

3. inserteel by Section. 13 (5) (1) of the Madhys Prodesh Ac_No. Lj of 1979,

A ‘Sobmitmed by Section 13 () (id) of the Madhys Pradesh Ao, No, 11 of 19799,
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mmm&muumdmmum
drawal of recognition;

(k) the appointment of officets, clerks and others servants of the Board and the
conditions of their service;

{1) the consitution of Provident Fund for the benefit of the officers, clerks and
other servants employed by the Board.

(m) the control, admnistration, safe custody and management in all respects of
the finances of the Board; and

{n) all matters which by this Act are to be or may be provided for by regulations.

(3) The regulanons made under this section shall be subject 1o the condition of
previous publication in the manner set forth in section 24 of the Madhya Pradesh General
Clauses Act, 1957 (3 of 1958), and shall not take cffect until they have been sancrioned
by the Stme Govemnment and published in the Gazee.

(4) When the final draft of the regulations is submitted by the Board to the State
Government for sanction under sub-section (3), the State Government shall within a

period of three months from the date of submission of such drafi communicate to the -

Board either its sanction or refusal to the draft or may suggest such modifications
mminaamybtdmmndmymthndnﬂ.ﬁ!he&ﬁﬂumfnhmuh
any action, the. final drafl as submitted by the Board shall be deemed to have been
sancrioned by the Stre Govemment and shall be published in the Gazetie accordingly.

et - * : . = )
CHAPTER V—REPEAL, ETC.

"."":'_""" 30. (1) As from the date specified for the establishment of the Board under sub-
i section (1) of Section 3, the following consequences shall ensue, namely . —

(s} the Madhya Pradesh Secondary Education Act, 1959 (10 of 1959), shall
stand repealed;

{b}ﬂ:ﬂmrdofﬁccmdﬂyﬂdmmmmnginmdmdyhdmﬂnu
aforesaid shall cease Lo exist; 5

(c) all sssets and liabilities of the Board referred 10 in clause (b) shall vest in
the Board estahlished under Seciion 3;
- = et
e
; Ty
I. Oumitied by Section 17 of ihe Madhiya Pradesh Act No. 31 of 1994, sty
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(d) all employes belonging 10 or under the control of the Board referred to in
clause (b} immediately the employees of the Board established under
Section 3;

Provided thar the terms  and conditions of service of such employees shall not,
unitl altered by a competent authority, be less favourable than those
admissible to them while in service of the Board referred 10 in clagse
{3

(e} all records and papers belonging to the Board referred to in clause (b) shall
vest in and be transferred to the Board established under Section 3,

{2) Nowwithstanding the repeal of the Madhya Pradesh Secondary Education Act,
1955 (10 of 1959), things done or cmutted 1o be done and action taken by any authority
by or under the provision of the said Act shall, in so far as they are not incomsistent
with the provisions of this Act, be deemed to have been done or raken under this Act.

31. Notwithsuanding anything contained in this Act, the Excoutive Commi
constituted under Act repealed under Section 30 shall continue to function 8l such
time as the Executive Commince is constituted in accordance- with: the provisions of
Section 19. . IR

32 If any doubt or difficulty arises in giving cffect 10 the provisions of this Act,

the State Govemnment may. by order, make such provisions, not inconsi th the

purposes of this Act, 35 appear 10 them w0 be necessary or expedient for the

doubr or difficuity. _ -
—00—

34
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